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Petition(s) for Special Leave to Appeal (G vil) No.13872/2001

(From the judgenent and order dated 16/05/2001 i n DBCSA 398/ 01
in SBCWP No. 3061/1997 of The HI GH COURT OF RAJASTHAN AT JODHPUR)

MEWAR MARBLES LTD. Petitioner (s)
VERSUS
STATE OF RAJASTHAN & ANR Respondent (s)

(Wth prayer for interimrelief)
( Wth Appln(s). for pernission to place addl. docunents on record
and further interimrelief and exenption fromfiling OT. )

Date : 31/08/2001 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. N. Kl RPAL
HON BLE MR JUSTI CE N. SANTOSH HEGDE

R F. Nariman, Sr. Adv.
P. Venugopal , Adv.

P.S. Sudheer, Adv.

. KJ. John, Adv. for

s. K J. John & Co., Advs.

For Petitioner (s)

Ranji Thomas, Adv.
Javed Mahmud Rao, Adv.

For Respondent (s)
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UPON hearing counsel the Court nmade the foll ow ng

ORDER
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| ssue noti ce.
M. Ranji Thonmas accepts notice for the State of
Raj st han on behal f of M. Javed Mahnud Rao.
Leave granted.
The appeal is all owed.
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(Signed Order is placed on the file.)
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I'N THE SUPREME COURT OF | NDI A
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(Arising out of S.L.P.(C) No. 13872 of 2001)
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| ssue noti ce.

M. Ranji Thomas accepts notice for t he
respondents.

Leave granted.

After hearing the counsel for the parties, we are
of the view that the Di vision Bench should have
entertained the appeal and decided the sane on nerits.
We, therefore, allow this appeal, set aside the decision
of the High Court and renit the matter back to the High
Court. While attachnent of the properties of the
appellant would continue, there will be no sale of the
same pending disposal of the appeal by the High Court.
The appeal be decided, if possible, within six nonths.
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(N. SANTOSH HEGDE)
New Del hi ,
August 31, 2001



